IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BﬁNCH, JAIPUR,
M A ﬁg §7£> Dt, of order: 27.9.'94 .
Union of India & Ors. : Petitioners

Vs,

o

Rajesh Kumar Sharha__. Respondents

S.5.Bhandari Director/Officer Inchdrge of the
: c3se on behalf of petitiorers b

Mr.,Manish Sharma

(13

Counsel for the respondents

CORAM ¢

Hon'ble Mr.Gopal Krishn2, Member{Judl.)
Hon'ble Mr.O0.P.Sharmd, Member (Adm,)

& | PER HON'BLE MR.GOPAL KRISHNA, MEMBER{(JUDL.).

The Union of India and two others hadve filed & Review
Application seeking review of the decision of this Tribunal in
0.A,N0,310/93 dated 2.3.'94 and an M.A, supported by @n affidavit
praying that the oper@tion of the impugned order dated 2.3.'94 be

stayed.

2. We have heard Dr.$.S.Bhandari, Director/Officer In-charge,
Meteorological Centre, Jaipur, on behalf of the petitioners ana
Shri Manish Sharma, counsel for the respondent, @nd have gone
through the records of the ca@se. The review is sought mainly
on the ground that there was no Meteorologlcal Centre or or even
dny Meteorologic2l Observdtory . . esti@blished 2t Tijara and\51nce
this fact was not brought to the notice of the Tribinal, the deci-
sion of the Tribunal directing the petitioners to cons ider the
applicant's caée for regularisation in the post occupied by him
is erroneous. The petitioners had not filed any reply to the O.A,
in queStion in spite of sever2l opportunities given to them for
this purpose. Hence, the c3Se set up by the respondent in his

" respondents-
0.A, was not controverted on behalf of theseégppllcants
by way of filing reply to the Same. It W§s_merely dlrectgé by us
while disposing of the O.A. that if the épblidantsavrespohdentsl*¢
Jigp&igant%ufulfills the requisite qualification etc. for the post
of Observer/Messenger @nd there is & vacancy, his ca3se midy be
cons idered for regularisdtion in the said poét. No other direc-—
EAQ;*N tion was given in the order. There is no error apparent on the

a




-

'
[\
be

face of the record, We do not find any other grounds justifying
dny review of the impugned decision. The Review anplication and
Miscell@neous Application for stay are therefore dismissed.
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(0.P,sharma) {Gopal Krishna)

Member (A) . Member {(J) .



